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OA.723/93

Judgeme nt |

(As per Hon. Mr. Justice V.:Neeladri Rao, Vice Chairman)

|
This QA was filed on 2?7?1993 praying for calling

for records relevant to the:issuance of GO RT No0.3204,

dat;d 29-6—1993‘and the rec#mmendations of the Screening
Committee which had met on %9-5—1993 and to declare the
action of the Screening Committee in not taking inteo

account the year of allotmeét in IFS for promotion to the
post of Chief Conservator u%-Farests by adopting a different
method as arbitrary, illegalﬂanﬂ Fog_cunsequential

% S to promote the applicant

direction to Respordents 1 t
as Chief Conservator of Fore%ts as per his seniority in
IFS cadre, before R-6 is prohnted as Chief Conservator of

. . \
Forests. |

I

2. The Selection‘} Screeni%g éommittee considered the
officers of the Batches beloéging to 1966 to 1972 and also
that of Sri Rameswar of 1965%Batch, who Q;:; not promoted
earlier, for promotion to the post of Chief Conservator of
Forests, Then R-6 of 1968 S;tch_uas placed at serial No,1
and the applicant of 1966 BatLh was placed at serial Ng.2
and officers of 1aterbatches|mere placed below the
applicant and on that basis b%th R~& and the applicant uwere
propoted to the cadre of Chief Conservator of Forests on
1=-8-1993, i

3. Then the applisqnt'FiledLMR.742/93 praying for
amendment of the pra;er in th% BA., The said applicabion

was allowed and as per the aménded prayer, the applicant
; _

prays for calling for record rblating to issuance of GO RT



No.3204 of 29-6-1993 and the Recommendation of .the Screen-
inig .Committee which met on 29-6-1993 armd to declare the

action of the Scréening Committee in assigning serial No.2
to the applicant in the panel for promotion to the post of

Chief Conservator| of Forests by adopting a different method

as arbitrary and illegal and te consequently direct R-1 to
R-5 to assign serial No.l to the applicant and thus above ©®
R-6.. ‘

4, The seniorit@ of the officers of IfFS (Indian Forest
Service) is fixed on the basis of the year of allotment o

interse seniority as amongst the of Picers of the same year

is fixed on the bads of the merit/rank given to them at the
time of selection to the IFS, That seniority is not

distorbed even iﬁ a case where one or other junior officer
e

is promoted to any, category on the basis of selection on
merit. Thus, it|means that for consideration”ef promotion
of IFS officers it each stage,the initial seniority alone

is taken into consideration and the seniority in the

immediate lower d

i

can be considered Por—promotion—at—any=stsge without can-

sidering the casé of the senior as per the initial seniority

list for promotion to any higher category. When the

adre is not relevant, As such no junior

applicant is of {966 Batch, whilte R-6 is of 1968 Batch,
R-G cannot be coqsidered for promotion te the next higher
category i.e. Principal Chief Conservator of Forests,
without considerﬂng the case of the applicant, as he is
senior to R=-5 as:per the initial seniority list and as the
seniority in theécahegary'o? Chief Conservator of Forests

is not relevant for consideration for promotion.

S, But the question as te whether the seniority in the
|

lower category iie. Chief Coneervator of Forests is—a—master

[



anE
£er consideration for assigning rank at the time of
A

censideratiean—fer- promotion to the post of Principal

Chief Conservator of Forests is not a matter for consider-
ation at this stage, for it cannot be stated as to uhat
norms would be fgllowed when the turn of the applicant for

consideration of praomotion to the post of Principal Chief

e SN

Conservator of Forests arises. Jt'is also.open tg the

Government to issue necessary instructions fn the matter.«u (TC

L

S0, the said contention is merely hypothetical ,and as suchf
we do not propose to consider about it and the same is leF%
open for consideration as and when it arigés. |
6. It is true th in assigning serial No.1 to R-5, the
Screening/Selection Committee had taken inta consideration
about the fPact that the R-6 is senior to the applicant in
the category of Cbnseruator of Forests, But as the
applicant and R-6 were given promotion to the post of
Chief Conservator of Forests on one and the same day, no
prejudice was caused to the applicant even though he is
at serial Np,2 while the serial No.R-6 his junior is at
No.1. As such we are not considering the said contention
for disposal of this OA.
7. Heard Sri S. Satyam Reddy, learned counsel for the
applicant and Sri N.R, Devaraj, learned counsel for the
respondents,
B. This DA is closed by observing that it is immaterial
as to whether the appliéant is at serial No.1 or 2, for
both the officerfat serial No.1 & 2 gaot promotions tg the
post aof Chief Conservator of Forests on the same day, and
s
as per RulesR-6 cannot be considered for promotion to the

next higher post of Principal Chief Conservator of faorests



without considering the case of the applicant as he is

senior to R-6 as per the initial seniority list.

9, 0A is ordered accordingly., No costs. \
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